Upen court

CENIKAL MVIINL@ThAT.LV}: L LBUNAL
ALLANABAD BENCH
ALLabaBad

( RDigry-No, p3647 of; 1999 )
Origingl ﬁﬂQ!iCQtiOﬂ No, 1307 —of: 1999

A llahabad this the 20th day of October 1999

Hon'ble Mre.9.Kel. Nagvi, ijember { J )

swaj Prasad, @/0 Late Ham vuelar, n/o o
section Engineer, ConstructionfP.way, allanabad.

Applicant
By .AdvOcgte it e Yad
Vexr sus

1. Union of India and Others through its secretary,
Ministry of Kailway, New Delhi,

2., Ehief Engineer Construction, Kashmiri Gate,
Aelhi,

3. LUeputy Chief Engineer/Construction, Northern
Kailway, allahabad.

nespondents
By advocgte Tl ememeem=

OQRDEK { Oral )
By hon.ble WVE 0 25 .o 1 N Vi o iVie
shrl Vel. Yadav for the applicant.

The respondents remaln unrepresented. It has been
pointed out thst the Us.A. Nunber has not been allot

to this matter. The O.4.number be allowed now as




the caseﬁis alreadyﬁgghitted on 25.8.99. Lin the
Court, the unattested annexures are attested byr
icant. “
ppedens e
brd (s Slog (he Aar—= o2 talarein. e
2. As per the office report, the notices
were issued on 0l.Y.99. The matter jdas alresdy ad-
mitted for heasring and interim relief wgs allowed
vide order dated 25.8.99 relying upon Apex Court's
decision in &980(1) 9.L.h.40]l oJtate of M.Pe VS, '
shanker Lal and Uthers and also because of clection
Commission order, which was effeciive at that Time gry
e it svclered (5 Inaivlelii. (le< Statbis Quo.
3. IThe representation of the applicant,
which is annexure 4.3 to the U.aA., has been moved
on 10.8.99., The respondent no.3 is directed 1o
dispose of this representation within a pericd of
3 weeks. In the meantime, the transfer order shall
remain stayed. With these Qbservation, the UsAe

is disposed of., NO order as to costis.
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Member { J )
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